BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)
IN
ORIGINAL APPLICATION NO. 173 OF 2021 (SZ)

REPORT SUBMITTED BY THE DISTRICT GEOLOGIST, IDUKKI / 7TH

RESPONDENT
Index
S.No | Particulars Page No.

Report Submitted by The District Geologist, District

1 Geologist of Department of Mining and Gology, Idukki / 7t 1-8
Respondent

5 Annexure 1 - Proceeding of the Geologist for transporting 9
8250 Mt rocks dated 07,/03/2018
Annexure 2 — The letter to the District Collector informed

° the remittance of compounding offence by the Geologist 10
Annexure 3 - Letter to the District Collector on 02.11.2020

* by geologist . H-13

5 Annexure 4 — Report from Sub Collector on 25.06.2021 14-23

6 Annexure 5 — Letter to Sub Collector on 02.07.2021 by the 04
Geologist _

. Annexure 6 - Letter to Asst. Executive Engineer NH o5
Devikulam by the Geologist

8 Annexure 7 - First show case notice to the contractor 26
Annexure 8 — Reply from the Contractor 27

10 Annexure 9 - Second show case notice to the contractor 28

1 Annexure 10 — Letter to the District Collector about the 29
show case notice

19 Annexure 11 — Letter to the District Collector on 30.31
03.08.2021 by the Geologist

13 Annexure 12 - Demand Notice to the Contractor by the 3033

Geologist

Dated at Chennai on this the 10t day of November, 2021.

M/s. E.EK.KUMARESAN
Standing Counsel for State Government of Kerala - NGT(SZ) Chennai Bench




- E-MAIL/SPEED POST

w6 ... SN2~ (A.173/2021

CHOBO @RADIEHNG BMOLNNIG.@:0030L1w0,
aflOsMIM) o, OHh2ajl~682 031
Glalallond

f '0484 2395050
, : T - ' GonoeM { 2395052
BRAWICHNT RMOGD E , ' ~ . t 2395078
G080 ‘ 2000 : 0484 2394674
' E-mail : advocatege@r‘alkera]a@gmail.com
| , , 20/09/2021
To A ‘ g o oo U
» - Sri. Kumaresar,
o ' ~ Standing Counsel, :
National Green Tribunal, Chenna1
M/s. EKK Legal,
No. 6, Indian Chamber (SICCI),
- ~Annex Building, Ground Floor,
. Explanade, Chennai-600 108.
- Sir,

Sub:-  OA 173/2021 of Hon'ble National Green Tribundl
Ref:- 1) E-mail dated 07/09/2021 from, Geologlst Department of

Mmmg &Geology, Idukki.

2) Letter No. file No. RDODVM/1 364/2021~B2 dated 09/09/2021
from Sub Collector, Devikulam.

3) Letter No. file No. DCIDK/829/2018 E9 dated 12/09/2021 from
-~ District Collector, Idukki.

4) Document marked as Annex IV of 'Hnavn'onment clearances.
Kind attention is invited to the references cited above, I am directed to
forward herewith copy of reports in the aforesaid matter for further necessary

action.

Yours falthﬁllly, _

Sd/-

RAJESHKUMAR. V.S.
Deputy Secretary

(0484 2564930)

For Advocate General
~ Encl: As above. : ,

yc\ R | : . Approved for Issue

Section Officer.
Je 22/09/21 o



a
J

5
N # " "
\/// BOEMEROY - MO®ROAY
MB: Wlseng)/1391/M/21 ee0Mlo¢y @Y’ Hlewogx) Q)]
&0 @aniny, os)we)
@l clafed CARAUB, O®OS)aN® nflNB-685584
Phone: 04862 225480
e-mall: geo.idu.dmg@kerala.gov.in

oW :6/9/202]

s.rﬂc:m)ogmigg

0S) 56)),
mamczcee)g LMOGH
CH0S8,

rua,
‘ UeaH©o:-6umlw)o sUMIReBBE)0 - OA-] 73/2021-0gajods MaBalee}me) -aquosmy:
Vil 1. @y @apanlrvlees 1/8/2021 aa SN2 OA.173/2021 maru® & o,
2.17/8/210e1 a0/l 80 (ruen] HBHS0)OS RDODVM/915/21
MOUB @D,
3.6nan). NGT @)es 1/9/21ec emogimy

0@ V) alnleaie e GREEBWINS (LDRLVHW SHET 2 OBH08BIN).  61Ua0)NGT
Wes OA-173/2021 oomoal Ll 000 esilango quenl -:e85sa, Hlowogeqy,
n@nﬁm@m)oma@mngmﬁ afealimled,  eaoely)aum BEMGSOUd Geruodall ws)ee] =g
QMO0 ©Weals) @ ¢220010F 02191 @)1 @) ¢RI &e00] 01eaj0ds)0 B0GOD
HOMIGAI06N2B)M00)0 @RAIOAIRYOS lBajods)o mvadafleeymaiay mdeguolafisyssmosns.
@RWMB i 000 7+ 206 @TD) @o«ﬁ(gmosngng}” ®QYO00HE I 00 il @l
BOEMS IS BB B6)0 @RV 1B 00BN AcW] madafleeyan,.

oo’ momewoss,

LBHSHOC- GOVl I00




REPORT SUBMITYED BY THE DISTRICT GEOLOGIST, DISTRICT GEOLOGIST OF DEPARTMENT OF MINING
AND GEOLOGY, IDUKKI DISTRICT WHO 1S THE 7" RESPONDENT IN OA No. 173 of 2021 FILED BEFORE

THE HONOURABLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, CHENNAI

The seventh respondent most humbly submit the following report pertaining to extraction of
rock for widening of road project —Rehabilitation and upgradation of 42.283 km of NH 85 from
Bodimettu to Munnar in Devikulam and Udumbanchola Taluks in Idukki District, Kerala

About the road widening project

The PWD website gives following detalls regarding the road widening project. The widening
work of Bodimettu-Munnar section of NH 85 is carried out under PWD NH Division Muvattupuzha and is
supervised by NH Subdivision Devikulam. The work was awarded to.M/s Dinesh Chandra Agarwal
Infracon Pvt Itd Ahmedabad in the year 2017 for the tendered amount of Rs. 214.74 cr.

Scope of the project is rehablhtatlon upgradatlon and widen the entire stretch from Bodimettu to
Munnar of NH 85 to Two Lane with paved shoulders. The total length of the project road is 42.283 km
which falls within the Revenue Administration of Devikulam / Udumbanchola Taluk_s of Idukki District.
The project involves widening of existing intermediate lane to 2 lanes with paved shoulder for capacity
augmentation of NH.

It is understood from the office do«_:u_rhents that M/s. Greenworth Infrastructures Pvt Lid,
Alinchuvadu, Edapally, Kochl Is the sub contradtor who carry out construction work.

Two major landslides occurred in the Gap Road area during construction of this road and large quantity
of rock slid from the top to the valley portion killing two persons and damaging agricultural land. Hence,
this work is carried out under close monitoring District Disaster Management Authority.

«.“1

- Extraction of mineral and its legal aspects as per Mines and Minerals (Development and Regulation)
Act 1957

The extraction of rock (granite (building stoné)) is inevitable for widening of road. Since granite
building stone is a minor mineral, the extraction of granite building stone has to be done as per the
Kerala Minor Mineral Concession Rules 2015 which is enacted under MM (D&R) Act 1957.

As per KMMCR 2015, no person shall mine any minor mineral without obtaining a quarrying
permit/qua(ry]n'g lease. Quarrying permit Is granted for a maximum period of one year at a time (which
can be renewed four times provided sufficient quantity is avallable) and quarrying lease is granted for a
maximum period of 12 years (which can be renewed if sufficlent balance 'quantits} is available). The term
“mining” is generally used when the purpose of extraction of mineral is for winning of mineral. The
Department collects royalty of mineral (at the rate specified in schedule 1 of KMMCR) while issuing
quarrying permit, lease and special permission?

In some cases, like construction of roads, canals, railway lines, buildings etc., extraction of mineral is
inevitable and such type of mineral extraction is considered as non-mining activity and in the KMMCR
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2015, such extraction of mineral Is considered as “extraction of minaral for speclal purposes”. The Rule
106 (3) of KMMCR 2015 applies to extraction of mineral for public works, which reads

106 (3) Where in the construction of public works like roads, canals,
irrigation projects, railways, as a part of the work, if extraction of minor mineral is
inevitable, the department/authority may do so without obtaining quarrying permit
under these rules. If the extracted mineral is to be transported out of the work
site, competent authority shall Issue mineral tronsit passes on an opplication made by
the authority concerned, after collecting the myafty.

As per Rule 106 (3), the department/authority that carry out a public work can extract minor mineral
without obtaining a permit from the Department of Mining and Geology. If the mineral extracted is to
be transported outside the work site (for some other purpose) then the competent authority shall issue
mineral transit pass after collecting royalty. PWD and Irrigation Department, which carry out most of
the public works involving rock extraction, usually approaches the Department only when they require
mineral transit passes for transportation of minerals as per Rule 106 (3) of KMMCR 2015 and mineral
transit passes are issued by the Department on collection of royalty.

The penalty for illegal extraction of mineral is imposed as per Rule 108 of KMMCR 2015. The Rule 108
reads .

108. Penaities. —(1) Whoever contravenes any provision of these rules
shall be punishable with imprisonment for a term which may extend to two years,
or with a fine which may extend to five lakh rupees or with both and in the cose of
continuing contravention, with an additional fine which may extend to fifty
thousand rupees for every day during which such contravention continues after
conviction for the first such contravention.

(2) Whenever any person raises without any lawful authority any
mineral from any land, the Government or the competent authority may recover
from such person or the occupier of the land the mineral s roised, or
where such mineral has already been disposed of, the price thereof, and may
also recover from such person rent, royalty or tax, as the case may be, for the
mineral extracted by such person or occupier of the land without any lawful
authority:

The price of the mineral is defined as “Note” to Rule 108 (2) which reads

Note: — In this rule the price of the mineral shall be limited to two times the
royalty.;

The offence of illegal extraction of mineral is a compoundable offence and the compounding is done as
per Rule 111 of KMMC R 2015 which reads

W
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111. Compounding of offences. — (1) Any offence punishable under these
rules may, either before or after the Institution of the prosecution, be
compounded by the person authorized under rule 110 to make a complaint to
the court with respect to that offence, on payment to that person, for credit to
the Government of such sum as that person may specify:

Provided that in the case of an offence punishable with fine only, no
such sum shall exceed the maximum amount of fine which may be imposed for
that offence.

Since the work is coming under Rule 106(3) of KMMC Rules, PWD need not obtain quarrying permit
from Department of Mining and Geology for this work. The rock extracted for the work can be used for
the same work, The terms of reference regarding use of rock are available with PWD only. If the
contractor wants to transport mineral outside work site, then they will have to obtain mineral transit
passes from the Department of Mining and Geology after remitting royalty.

The details of officials who are empowered to take action against illegal extraction, storage and
transportation of mineral under Mines and Minerals (Development and Regulation) Act 1957 and Rules
made thereunder are as follows:

Officials of Department of Mining and Geology (of and above the rank of Mineral Revenue
Inspector), Department of Land Revenue (officers of and above the rank of Village Officers) and
Police {officers of and above the rank of Asst. Sub Inspector) are empowered to stop illegal
mining, storage and transportation of minerals. (vide SRO No. 295/2015 dated 6.5.2015)

The officials so empowered can seize illegally mined or transported mineral as well as tool,
equipment, vehicle or other thing used for illegal mining and transportation of minerals. {SRO
No. 295/2015 dated 6.5.2015)

Certain officials of the above mentioned 3 Departments are empowered to take cognizance of
the offence (to make a complaint in Court) (SRO No. 134/2019 dated14.2.2019)

The officials who can take cognizance of the offence may also compound the offences
punishable under the Act and Rules’'made there under (Section 23 A of Mines and Minerals
(Development and Regulation) Act 1957 and relevant rules in the Rules made there under)

Additional laws governing mining of minerals from Government land

The mining of minerals from private land and government land are treated separately, The
Department of Mining and Geology issues- quarrying permit/lease in Government land only on
production of NOC from district collector. The Revenue Department permit extraction of mineral from
Government land as per the Kerala Land Conservancy Act 1957 (KLCA 1957) and Rules made there
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under. Only the offidals of the Revenur Department ate pmpowered to implament KLCA 1957, The
Section 6 of the KLCA 1957 1eads

6. {1) Farth, metal, Joterite, fime-dell, ete, pot to be removed from lond which is property of
Government witheut permit +{1) 1 sholl not be lowfud for ony person 1o destroy, remaows or appropricte for
himseff carth [13] (sand) metal, katerite, lime-shell o such other orticles of vofie o5 may be notified by the
government from any lond which Is the propeety of Government, whether a poramboke or not, except urider
and in mevordonce with the terms and conditions of o permit issued by the Gavernment or such officer of the
Government as may be empowered in that behalf and on payment of compensation ot the rate prestribed
under sub-section (2).

(2) The Government may, from time to time, by notification in the Gozette, prescribe the rate ot
which compensation shall be payeble for earth [12] (sand) metal, laterite, lime-shell or other notified orticles
of value destroyed, removed or appropriated from lond which is the property of Government.

(3} Whoever unouthorized destroys, removes or appropriates for himself [13]( **) metal laterite, lime-
shell or other notified articles of value from any lond which is the property of Government, whether a
poramboke or not, shall be liable to pay such fine not exceeding fifty rupees as may be imposed by the
Collector and shall also be fioble to pay by way of damages an amount equivalent to the compensation which
wauld have been payable if sub-section (2) were applicable thereto.

The Government on 2.2.2015 revised the compensation Rate (also called siegniorage in KLC Rules)
vide GO {P) No. 50/2015/RD and later vide GO {P) 132/2016/RD dated 18.2.2016 amended the rate. The
present compensation rate/siegniorage for granite building stone is Rs. 50 per metric ton

The proviso to Rule 7 of KMMCR 2015 mentions about the collection of compensation (as per the
Land Conservancy Act 1957) in addition to royalty if extraction of mineral is done from Government
land. The proviso reads

Provided that in cases where extraction of minerals is from Revenue Puromboke lands or
from lands possessed by other Government Departments or Local self Governments, the person who
extracts minerals from such lands shall pay compensation or value of minerafs, as the case may be,
to the department concerned for the quantity of such extraction, as fixed by such departments from
time to time.

in addition, the Government have given instruction to Department of Mining and Geology to
issue mineral transit passes only after ensuring that Revenue Department has collected compensation
fee/siegniorage. Hence the Department of Mining and Geology insists that mineral transit passes for any
mineral extracted from Government land will be issued only if the applicant produces proof of
remittance of compensation fee/siegniorage in Revenue Department.

It is humbly submitted that in case of road project or any other public works involving extraction
of rock or any other mineral, the Department of Mining and Geology has very little control over the
maonitoring of extraction of rock as no permission is required from the Department for extraction of rock
as per Rule 106 (3) of KMMC Rules 2015. Usually, PWD do not submit details of extraction of rock (area
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of excavation, quantity of excavation etc.) to the Department of Mining and Geology. The Department
of Mining and Geology wm come to know about the excess/illegal extraction of mineral only if PWD or
Revenue Department prowdes such detalls,

Details of permissions accorded as well as fine imposed by Geologist for illegal extraction of mineral
by contractor

As per the permission accorded by District Collector on 8.2.2018, the District Geologist, on
7.3.2018 permitted transportation of 8250 metric tons of granite building stone after realizing royalty of
Rs. 1,98,000 (@Rs. 24/metric ton) as per Rule 106(3) of KMMCR. {Annexure1) The Revenue Department
realized siegniorage/compensation amounting Rs. 4,12,500 (@Rs. 50/metric ton) as per KLCA
1957.)Later, Revenue Department has intimated Department of Mining and Geology that the contractor
has illegally extracted 111867.5 metric tons of granite building stone and vide demand notice dated
28.10.2018 of the district geologist, Rs. 26,84,851 and 53,69,703 was realized as royalty {@Rs. 24/metric
ton) and price (@Rs. 48/ metric ton respectively as per Rule 108 (2) of KMMCR and is attached as
Annexure2

The rule 108(2) reads O

(2)' Whenever any person raises without any lawful authority any mineral Jrom any land, the
Government or the competent authority may recover from such person or the occupier of the land
the mineral so raised, or where such mineral has already been disposed of, the price thereof, and
may also recover from such person rent, royalty or tax, as the case may be, for the mineral extracted by
such person or occupier of the land without any lawful authority:

The price of the mineral is defined as “Note” to Rule 108 (2) which reads

Note: — In this rule the price of the mineral shall be limited to two times the royalty

Further, on 3.3.2020, the District Collector had accorded sanction to transport 74067.5 metric ton
granite building stone from the site and~accordingly the contractor has remitted Rs.1777620
(@Rs.24/metric ton) as royalty. However, the contractor did not avail mineral transit passes as the
District Geologist insisted proof of remittance of siegniorage to Revenue Department. Since the
contractor did not turn up, this matter was intimated to district collector on 2-11-2020 with a request to
obtain details from Executive Engineer PWD NH regarding transportation of mineral from the site.
(Annexure3). In this connection a meeting was convened by the District Collector and during the
meeting the issues regarding extraction of rock from the site was discussed and it was decided to take
measurement of rock extracted under the supervision of sub collector Devikulam wuth the help of
Devikulam and Udumbanchola Land Revenue Thahsildars

On 25.6,2021, the Sub Collector Devikulam has forwarded reports submitted by Thahsildars of
Udumbanchola and Devikulam Taluk containing the detalls of excess extraction of rock in 2.5 km stretch
of road . In the report it is mentioned that though the contractor was permitted for widening of road up
to 7.5 m on both sides from the center of the rod, the contractor had encroached the revenue land
beyond the permitted width and extracted 157960 cubic meters of granite building stone in the report
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by Tahsildar Udumbanchola Taluk and 93329,33 cubic meters of granite {bullding stone} in the report by
Tahsildar Devikulam Taluk. {Annexurea) In reply to the Sub collector Devikulam on 2-07-2021 this office
informed the grand total of the illegal extraction thus calculated to 251289.33 cubic meters which is
equivalent to (which is equal to 6,28,223.33 metric tons as one cubic meter of granite (building stone)
weighs 2.5 metric tons and the amount to be realized from the contractor by this department as per
KMMCRules2015.The need for realizing siegniorage for the illegal quarrying were also noted in the
report Since the contractor extracted the mineral outside the permitted area, the act of the contractor
can only be treated as unlawful. As per Rule 108 (2) whehever a person raises any mineral without any
lawful authority, royalty and price of the mineral has to be recovered (Annexure 5) and letter on 6-07-
2021 to the Assistant.Excecutive engineer NH Subdivision Devikulam informing the action initiated by
this office and the details of quantity removed by the contractor from the land aquisited for road project
were also send.(Annexure6) On 8.7.2021, the site was inspected by the district geologist for verifying
the quantity assessment carried out by Taluk Surveyors. Following this, on 12.7.2021 a show cause
notice was issued to the contractor seeking explanation for unlawful extraction of mineral. In the show
cause notice it was mentioned that since the extraction of mineral was carried out unlawfully, the
company would be liable to pay royalty @Rs.24 per metric ton and price @Rs. 48 per metric ton for the
total quantity of 251289.33 cubic meters {which is equal to 6,28,223.33 metric ton as one cubic meter of
granite (building stone) weighs 2.5 metric ton) of granite building stone extracted illegally. The total
amount (royalty plus price) to be realized from the contractor as per Rule 108(2) of KMMCR 2015
amounts to 4,52,32,080/-. In addition, if the contractor is willing to compound the offence, the same
could be compounded as per Rule 111 of KMMCR 2015 by realizing an amount, which does not exceed
Rs. 5 lakhs. (Annexure 7) The contractor has furnished reply to the show cause notice and has requested
the Department of Mining and Geology to Eprovide the measurement details of the illegally mined
mineral. (Annexure 8) This office found that the reply submitted by the contractor is not satisfactory
and this office issued the second Show cause notice:in which informed the contractor that the
measurement report of the Taluk Surveyors can be given under RTI Act 2005. {Annexure 9)

~ The district geologist has forwarded a copy of the show cause notice to the District Collector,
Idukki (with copy to Sub-Collector Devikulam, Tahsildars of Udumbanchola and Devikulam, Executive
Engineer PWD-NH Division, Muvattupuzha and Asst. Executive Engineer NH Subdivision) with a reminder
to initiate action against the contractor as he has violated the Kerala Land Conservancy Act 1957.
{Annexurel0),

in the meantime, the District Geologist received a letter from District Collector on10-07-2021
to realize the actual market price of the mineral extracted including the GST. However, the District
Geologist informed District Collector on 03-08-2021 that no law empowers Geologist to realize market
price and that the Geologlst can only demand price equivalent to two times the royalty as defined in the
KMMC Rules 2015, {Annexurel1) In response to the second notice the contractor did not give any reply
and this office issued a Demand Notice to the contractor to remitting the amount. (Annexure 12)
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In addition to Dept. of Mining and Geology and Revenue Dept., the Public Works Department‘

(PWD) can initiate action against the contractor for over extraction of granite (buildipgstomei-than what
Is mentioned in the project report/contract (such details are not available with the District Geotdgist).

Allegations made in the Matrubhumi Newspaper report

In the Matrubhumi newspaper report, it is reported that the Department of Mining and Geology
demanded only Rs. 4.5 cr as fine whereas the market price of the illegally mined mineral comes to Rs. 30
cr. The Department of Mining and Geology can act according to KMMCR 2015 and Rule 108 (2) of the
KMMCR insists that a person doing unlawful mining shall remit royalty (@Rs. 24 per metric ton) and
price (@Rs. 48 per metric ton). Since the.enactment of KMMC Rules 2015, this is the amount
Department of Mining and Geology realizes for all illegal mining of minor minerals taking place in the
State. Since the contractor has violated the provisions of the Kerala Land Conservancy Act 1957,
Revenue Department can initiate action against the offender, which includes realization of siegniorage
{@Rs.50 per metric ton) plus other penalties. PWD could also impose penalty for over extraction of
mineral than what was agreed In the contract. Likewise, the State Environmental Impact Assessment
Authority as well as State Pollution Control Board could impose penalty for violation of Environmental

(Protection) Act/ EIA Notification.

It may be noted that the District Geologist can only mention about the penalty he is empowered
to impose for violation of Mining Acts and Rules and not about the penalties other
Departments/Agencies likely to impose for violating the Acts and Rules implemented by such

Departments. Hence the details given in the press report is partially correct as the Geologist has fixed

the royalty and price of the mineral as Rs 4,52,32,080/-. However, newspaper report is silent about the
actions that would be resorted by other Departments like Revenue Department, PWD, SEIAA/State

Pollution Control Board etc.
Requirement of environmental clearance

The project proponent of this road project is NH wing of PWD, Kerala and hence it is the
responsibility of PWD to obtain Environmental Clearance for the said project if applicable. However, in
the application submitted by PWD for forest clearance (as seen in the portal forestclearnace.nic.in) it is
mentioned that the project does not require environmental clearance under Environmental (Protection)
Act. It may be humbly noted that the SEIAA/PCB has to take a final call on the requirement of EC for this

project.

\
Dated this the 6™ day of September -2021 \V

District Geologist Idukki & 7" Respondent
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Details of royalty, price and seigniorage temitted by M/s Greenworth infrastructures {P} Limited in

e . conne ‘mining of granite (building stone) from Gap Road (NHB5), : —
AR Rk o i i
" | “Royay  Price 1} i'
it | remitted remitted | | l
: lat at | Seigniorage |
Quaﬁiity Mining  Mining | remitted at |
: Type of Permission from District | Order/Notice from incubfc  Quantiy | and and i Taluk
: St No permission  Collector District Geologist meter 4 intonnes Geology ' Geology §()ffi;’e Rgg}gﬁ(ﬁ_m i
i . ¢ { |
i o | Royalty remitted on
Proceeding sorder no. ! ! | 5.3.18 and seigniorage
£9.25375/2017 383/17- | ! ! remitted on 6.3.2018.
Permissicn {829/2018) dated : 18/DOY/166/M/2018 . " passes were not availed
1_agcorded  €.2.2018 (minutes) dated 7.3.18 3300 8250 : 198000 , L A12500 by the contractor
! H
. % : Measurement provided
i . by Tahsildar. Royaity
; and price rermitted on
DOI/121/M/2018 dated ! ' 6.2.2020. Price is
Hegat 28.10.18 (demand ! 3 | ! realised if mining is
2 iv : notice) 44747 | 111667.5 | 2684851 . 5363703 ; No recorys . illegally carried out
| |
o * Royalty remitted on H
; | 12.2.2020.Pass not
Permiccion  Proceedings order £5- ; . issued as seigniorage i
3 . accorded  S04S/18 dated 3.3.2020 | Nil 29627 | 74067.5| '777620% . ‘ No recsrds | not remitted ;
Total 77674 1 194185 | 4560471 | i
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| BLASTED ROCI( QUANTITY [ DETAILS | B
| Sections Areain  |Average Height| Volume in
Sg.Mtrs in Mtrs Cub.Mtrs
A 27.87 5.56 154.94
B 354.56 19.13 6782.79
C 218.24 14.67 3201.57
D 92.40 5,52 510.12
E 239.80 12.06 2891.96
F 927.28 22.56 20919.41
G 1347.70 6.14 2135.57
H ~ 520.49 10.97 5708.17
1 1220.16 15.12 18448.85
J 2335.25 . 20.55 . 47989.33
K 996.24 22.82 22734.17
L 855.80 18.50 15832.34
M 430.94 6.68 2878.67
TOTAL 8566.72 180.28 ~ 150187.88
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- BLASTED ROCK QUANTITY DETAILS -

- Nsections Area I Aver.age rleight | Volume in

Sq.Mtrs in Mitrs Cub.Mtrs

1A 1125.95 28.72 32333.76
1B 191.49 - 16.87 3230.26
2 282.06 1775 5007.18
3 110.37 6.47 714.34
AA 116.07 13.13 1524.12
AR 375.67 23.13 8690.30

5 1268.49 12.91 ~ 16373.64
6A 45.18 5.06 228.49
6B 372.31 13.35 4971.02
6C 260.57 11.63 3030.74
7 379.38 14.77 5604.23

8 455.06 18.01 8195.19

9 253.54 7.21 1828.05
10 38.17 5.77 220.19
11 125.13 11.01 1377.83
TOTAL 5399.44 205.79 93329.33
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gre,nworth

infrastructures (p) ltd.

Bidg. Ho. 4111077, 1078, Kochappitty Appachan Road
Padivatiom, Edapally P.O., Kochi - 682 024

Tel: 41 484 2805172, Mo : +81 9544099185
e-mall : greenworth1@gmall.com

Q8T Mo : 32AADCGB422A128

GW/089/2021-22
19" July 2021

The Geologist,

Mining and Geology Department,
District Office, ldukki,

Mini Civil Station,

Thodupuzha 685 584.

Sir,
Sub: Alleged unauthorised mining of boulders for Munnar — Bodimettu National

Highway Development - copies of documents required.
Ref: Your letter No DO!/993/M/2020 dated 12/07/2021.

in this connection we request you to kindly provide us with copies of the following documents in

order to enable to understand the process by which the quantity as mentioned in your Ietté;f has
been calculated: .

1. Letter No. RDODVM/68/2018-B6 dated 11/01/2018 of Devlikulam Sub Collector,
2. Letter No. RDODVM/915/2021-B2 dated 25/06/2021 of Devikulam Sub Collector and
3. Copy of site inspection report dated 08/07/2021.

We shall submit our reply to your letter referred above, within 10 days from the date of receipt of
copies of the above requested by us.

Awaiting your earliest favourble action in this regard.
Thanking you,

yYours faithfully
For Greenworth Infrastructures (P) Limited

Pl B
DIRECTOR
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"Whenever any person raises without any lawful authority any mineral from any
land, the Government or the compelent authority may recover from such person or
the occupier of the land the mineral so raised, or where such mineral has already been
disposed of, the price thereof, and may aiso recover from such person rent, royally or
fax, as the case may be, for the mineral exiracted by such person or occupier of the

_and without any lawful authoriy: _
(Note: In this rule the price of the mineral shall be limited fo Iwo limes the royaity)
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